@

N

Gma” OA' 84/2026/EZ NGT Koikata <pgngtkolkata@gmail.com>

Fwd: Subject: Urgent: Original Application Against lliegal Sand Mining During Monsoon
and Violation of Procedures by Bihar Rajya Pul Nirman Nigam Limited, Muzaffarpur —
NGT Eastern Zone Bench, Kolkata

1 message

Sh Deepto Ghosh Registrar <registrarngt-kolkata@gov.in> Mon, Sep 22, 2025 at 3:40 PM
To: pgngtkolkata <pgngtkolkata@gmail.com>

S ommmeeso oo Forwarded message Soommmmm e

From: Public Grievance <publicgrievance-ngt@gov.in>

To: "Sh Deepto Ghosh Registrar'<registrarngt-kolkata@nic.in>

Date: Mon, 22 Sep 2025 15:37:31 +0530

Subject: Fwd: Subject: Urgent: Original Application Against fllegal Sand Mining During Monsoon and Viclation of Procedures
by Bihar Rajya Pul Nirman Nigam Limited, Muzaffarpur — NGT Eastern Zone Bench, Kolkata

—o=mmsm=c=== Farwarded message =u=mo======o

===z==z===mo= Forwarded message ==mm==ooomm==

From: Vikash kumar Pathak <vikashpathak839@gmail.com>

To: <registrar.ngtezkolkata@gov.in>, <publicgrievance-ngt@gov.in>, <rg.ngt@nic.in>, <ngt-genadmin@gov.in>, <judicial-
ngt@gov.in>

Cc: <cs-bihar@nic.in>, "BIHAR STATE POLLUTION CONTROL BOARD MUZAFFARPUR"<bspcbregionaloffi
cemuz1@gmail.com>, <dm-~muzaffarpur@bihar.gov.in>, <dmo.mines.muz@gmail.com>, <secymine-bih@nic.in>,
<chairman-bspcb@bihar.gov.in>, <chairman@brpnn.co.in>, <md@brpnn.co.in>, "ASHOK PRASAD"
<ashokadvhc@gmail.com>, "surendra kumar"<surendra_kr15@rediffmail.com>, "Amrita Pandey"<amritalegal@gmail.com>
Dale: Sat, 20 Sep 2025 20:55:38 +0530 ‘
Subject: Subject: Urgent: Original Application Against lllegal Sand Mining During Monsoon and Viotation of Procedures by
Bihar Rajya Pul Nirman Nigam Limited, Muzaffarpur ~ NGT Eastern Zone Bench, Kolkata

=mxmmom=——=== Forwarded message ====xs=====<

To The
[Recipient's /Registrar, NGT Eastern Zone Bench, Kolkatal],

I hope this email finds you well. I am writing to formally submit the Original Application No. ___ of 2025 filed before the
Hon'ble National Green Tribunal (NGT), Eastern Zone Bench, Kolkata, concerning large-scale illegal and non-compliant
sand mining along the Burhi Gandak River near Chandwara Bridge, Muzaffarpur District, Bihar. The application seeks
urgent judicial intervention to address severe environmental violations, ecological degradation, and administrative inaction,
as detailed below.

Details of the Application:

Applicant: Vikash Kumar Pathak, S/o Late Pramod Pathak, Village: Athar Vanshman, P.3. Mushahari, District: Muzaffarpur,
Bihar - 843101 (Mcbile: +81-8431802368; Email: vikashpathak938@gmail.com)

Subject: Urgent cessation, high-level investigation, penal action, environmentai damage assessment, and restoration
measures for illegal sand mining violation of:

NGT Sustainable Sand Mining Management Guidelines, 2016 {SSMMG-~2016)

Environment (Protection) Act, 1986

Water (Prevention and Contral of Pollution) Act, 1974

Mines and Minerals (Development and Regulation) Act, 1957

Bihar Minor Mineral Concession Rules, 2017

EIA Notification, 2006

Hor'ble Supreme Court Judgment dated May 8, 2025

Date of Filing: September 19, 2025, 08:51 AM IST

Place of Filing: Muzaffarpur, Bihar

Key Issues Raised:

llegal Sand Mining: Over 1,30,000 cubic meters of sand/soil have been excavated near Chandwara Bridge (Ccordinates:
26.141406° N, 85.408239° &), with revenue deposited for anly 25,000 m?, lsading to an estimated revenue loss of 75 lakh
to ¥1.5 crore and violations of the MMDR Act, 1957, and Bihar Minor Mineral Concession Rules, 2017.




Ecoloagical and Socio-Economic Impacts: The mining has caused 15-20m annual bank erosion, loss of riparian habitats,
increased flood risks (30-40% mansoon intensity increase), 40% crop failure, and 40% fisherfolk income loss, with
downstream impacts on the Burhi Gandak-Ganga confluence in Khagaria.

Administrative Inaction: Complaints and RTI applications remain unaddressed, and monsoon mining permissions {e.g.,
Letter No. 1030 dated 19.08.2025) violate NGT guidelines.

Link to Public Project; The illegally extracted sand is being used for the Chandwara Bridge Approach Road construction by
M/s J.M. Enterprises Infra Pvt. Ltd. under Bihar State Bridge Construction Corporation Lid. (BSBCCL), breaching SSMMG-
2016 and EIA Naotification, 2006.

Prayers Sought:

Immediate ex-parte interim crders to halt mining, seize machinery, and attach sites.

Constitution of a Joint Committee (NGT, MoEF&CC, BSPCB, DM Muzaffarpur, experts) for a 7-day inspection and 30-day
report on environmental and flood risk impacts, including downstream effects on the Ganga-Khagaria confluence.
FIRs/penalties {¥5-10 crares) against responsible parties and creation of an Environmental Restoration Fund.
Enforcement of SSMMG-2016 compliance (GPS tracking, e-challan, replenishment studies) and revocation of lapsed
CTE/CTO.

Award of litigation costs and interim community relief.

Annexures: The application is supported by the following documents:

Annexure I; Notarized Affidavit

Annexure II: Photographs/GPS Logs {August 12/September 18, 2025)

Annexure 1l Google Earth Imagery (2024-2025)

Annexure IV RT! Application/Response (September 2, 2025) & BSBCCL File

Annexure V: District Mining Letter No. 962 (September 2, 2025)

Annexure VI Pricr Complaint {August 13, 2025)

Annexure VIE Site Inspaction Report

Annexure VHII: Map of Burhi Gandak-Ganga Confluence in Khagaria

Request: | kindly request the Hon'ble Tribunal to:

Register and list this application for urgent hearing.

Acknowledge receipt of this submission.

Provide guidance on any additional formalities or procedures required.

For your convenience, the complete application, including all annexures, is attached to this email in PDF format. Should you
require physical copies or further clarifications, please contact me at +91-8431802368 or vikashpathak939@gmail.com.

Thank you for your attention to this critical matter of public and environmental interest. | trust the Hon'ble Tribunal will take
swift action to address the ongoing violations and protect the Burhi Gandak River ecosystem and affected communities.

Yours sincerely,

Vikash Kumar Pathak

Applicant

Viliage: Athar Vanshman, P.5. Mushahari, District: Muzaffarpur, Bihar - 843101
Mobile: +91-9431802368

Email: vikashpathakd39@gmail.com

Attachment: Original Application No. ___ of 2025 (PDF with Annexures)

sy Document 41pdf_20250920_170653_0000_250920_171854.pdf
6413K



Before the National Green Tribunal (NGT)
Eastern Zone Bench, Kolkata

Original Application No. __ /2025

Subject:

Vikas Kumar Pathak

Son of Late Pramod Pathak

Village: Athar Vanshmana, Police Station: Mushahari
District: Muzaffarpur, Bihar - 843101

Mobile: +91-9431802368 Email:vikashpathak939@gmail.com. ...... Applicant
2299 (Index)
Releas (Annexure) ~ [awoT (Description) H&T (Page No.)
Annexure | e A9y 97 (Notarized  [1-6

Affidavit) & Petition
Annexure Il TEAI/SATITeH SeT 7-10

(Photographs/GPS Logs)
Annexure Il TaTel 313 33T (Google Earth [11-12

[[magery)
Annexure IV HREINS Ade/aiara 13- 24

: (Previous Complaint (August ,

13, 2025)

RTI Application/Response) 3R

BSBCCL ®ise
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INDIA JUDICIAL ]
Government of Bihar

e-Court Fee
¢-Court Fee Receipt No. - BRECRN46C250900046281
Date & Time : 12-Sep-202511:28 AM
Name of the ACC/ Repistered User  : District Co-operative Central Bank, Muzaffarpur
Location . Civil Court Muzaffarpur
Name of Applicant : DEPCNENT ; )
e-Court Fee Amount : 100 (One Hundred Rupees Only)

B LT

Statutory Alert: i :

1. The authenticity of this Stamp certificaie should be verified at:https://enibanghan.bihar.gov.in or using enibandhan Mabi

> Any discrepancy in the delails en this Certificate and as available on the website/Mobile App rendersg itinvalid Bt
2. The-onus of checking the legilimacy is on the users of the certilicate. g

3. In case of any discrepancy please inform: the Competent Authority.
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Before the National Green Tribunal (NGT)
Eastern Zone Bench, Kolkata

Original Application No. __ /2025

Subject: ME“@ Dﬂ&ﬁs‘/—

Vikas Kumar Pathak

Son of Late Pramod Pathak

Village: Athar Vanshmana, Police Station: Mushahari
District: Muzaffarpur, Bihar - 843101

Mobile: +91-9431802368 Email: vikashpathak939@gmail.com. ...... Applicant |
Versus
-

1.

2.

Chief Secretary, Government of Bihar, Patna
District Magistrate, Muzaffarpur, Bihar

Additional Chief Secretary, Department of Environment, Forest, and Climate
Change, Government of Bihar, Patna -—

Additional Chief Secretary, Department of Mines and Geology, Government of
Bihar, Patna

National Mission for Clean Ganga

Ministry of Jal Shakti (Department of Water Resources, River Development &
Ganga Rejuvenation)

1st Floor, Major Dhyan Chand National Stadium

India Gate, New Delhi — 110002

HleT: 011-23049528

$-Ad: da@nmea.nic.in

Chairman, Bihar State Pollution Control Board, Patna

Senior Project Engineer, Bihar Rajya Pul Nirman Nigam Ltd., Muzaffarpur

Division, Muzaffarpur, Bihar /’

District Mining Officer, Muzaffarpur, Bihar
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9. Chairman, Bihar State Bridge Construction Corporation Ltd., Patna

...Respondents

Subject: Original Application under Sections 14, 15, 18, 19, and 25 of the National
Green Tribunal Act, 2010 — Urgent prayer for immediate halt, high-level investigation,
punitive action, environmental damage assessment, and restoration measures
regarding large-scale illegal and non-compliant sand/soil mining on the banks of the
Burhi Gandak River at Chandwara Bridge, Muzaffarpur District, Bihar; violation of NGT
Sustainable Sand Mining Management Guidelines, 2016 (SSMMG-2016), Environment
(Protection) Act, 1986, Water (Prevention and Control of Pollution) Act, 1974, Mines and
Minerals (Development and Regulation) Act, 1957 (MMDR Act), Bihar Minor Mineral

Concession Rules, 2017, EIA Notification, 2006, and the Hon'ble Supreme Court's
decision dated May 8, 2025.

— !"""—._'_.—._—_
Date of Filing: September 20, 2025,

Place of Filing: Muzaffarpur, Bihar

I. Preliminary Details

1.1. Applicant’s Details The applicant, Vikas Kumar Pathak, son of late Pramod
Pathak, aged 42 years, residing at Village Athar Vanshmana, Police Station Mushahari,
District Muzaffarpur, Bihar - 843101 (Mobile: +91-9431802368; Email:
vkslpathak@gmail.com), is a farmer and community representative directly affected by
the matter.

1.2. Jurisdiction This Hon'ble Tribunal holds jurisdiction to adjudicate environmental
disputes and provide relief in the public interest under Sections 14, 15, 18, 19, and 25 of
the National Green Tribunal Act, 2010.

1.3. Cause Title This application is filed against the abovementioned respondents for
their failure to prevent and address illegal sand/soil mining activities.

Il. Statement of Facts —

2.1. Background The applicant submits that large-scale illegal mechanical sand/soil
mining is being carried out on the banks of the Burhi Gandak River at Chandwara
Bridge (Geographic Coordinates: Latitude 26.141406° N, Longitude 85.408239° E),
Muzaffarpur District, Bihar. The Burhi Gandak River, originating from the Chota Nagpur
Plateau in Jharkhand, flows through the Muzaffarpur, Vaishali, Samastipur, and
Begusarai districts of Bihar and meets the Ganges River in Khagaria District, Bihar
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(Latitude 25.3833° N, Longitude 86.4833° E). This confluence increases the flo w

sediment load of the Ganges, but upstream mining exacerbates downstream impacts
like siltation and flood risk in Khagaria and surrounding areas. The Burhi Gandak River
is crucial for the local ecosystem, agriculture, fisheries, and communities, supporting the
livelihoods of millions from Muzaffarpur to Khagaria.

2.2. Nature and Scale of Violations e

e Unauthorized extraction using Poclain excavators and JCB loaders at a distance
of 20-50 meters from the riverbank and 50-100 meters from the Chandwara
Bridge, which violates Section 3.2.4 (500-meter buffer zone) of the NGT
Sustainable Sand Mining Management Guidelines, 2016 (SSMMG-2016).

e Estimated exiracted volume: 9,25,746 cubic meters (site inspection August 12,
2025; Google Earth analysis 2024-2025), without a replenishment study, which
violates the Supreme Court's decision of May 8, 2025.

e RTI response (September 2, 2025, File No. BRPNNL/MZF/C02/1536): Mining
lease, Environmental Impact Assessment (EIA), Consent to Establish/Operate
(CTE/CTO), and damage assessment are "not available.”

e Major Violation: Mining irregularities in the Burhi Gandak River have been
previously exposed. Through letier no. 1030/dated August 19, 2025, the District
Mining Development Officer granted permission for local sand/soil excavation on
the riverbank during the monsoon season, a clear violation of the monsoon mining
ban under SSMMG-2016. This permission increases environmental damage, bank
erosion, and downstream impacts on the Ganges confluence in Khagaria.

o

2.3. Revenue Irregularity and Latest Inspection For the Chandwara Bridge approach
road construction (Work Order No. BRPNNL/MZF/C02/1536, dated July 18, 2025;
commenced June 18, 2025; cost ¥9,25,746), based on my inspection of the worksite
today, September 20, 2025, at 06:10 AM IST, the work is approximately 70% to 75%
complete, with approximately 1,40,000 to 1,45,000 cubic meters (m® of soil/sand
excavated. However, revenue has been deposited for only 25,000 cubic meters. This
vast imbalance is a clear violation of the mandatory revenue collection under the Bihar
Minor Mineral Concession Rules, 2017, and Section 21 of the Mines and Minerals
(Development and Regulation) Act, 1857, where the state government should receive
full revenue at prescribed rates (approx. ¥1-2 per cubic meter or more, based on sand
ghats). This irregularity is causing an estimated revenue loss to the state of ¥1.15
crores to ¥1.2 crores (based on 1,15,000 to 1,20,000 cubic meters of unaccounted
soil/sand), which encourages illegal mining mafias and affects transparency in public
projects. The unavailability of revenue documents in the RTI response confirms this,
and it also violates the sand ghat management guidelines of the Bihar State Mining
Corporation Limited (BSMCL). Photographs from this inspection are attached (Annexure
1X).
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2.4. Administrative Inaction

e No response to the complaint and RTI application (File No. 4703/2025) submitted
to the Chief Secretary of the Government of Bihar on August 13, 2025.

e The District Mining Office letter no. 962 (September 2, 2025) directed action, but
there was no compliance (inspection on September 18, 2025).

e The monsoon season mining permission granted via letter no. 1030/dated August
19, ?025, and the imbalance in revenue collection demonstrate administrative
negligence and indifference towards NGT guidelines.

1ll. Legal Violations

3.1. NGT Sustainable Sand Mining Management Guidelines, 2016

e No zone demarcation/replenishment (Section 3.2.3); no hydraulic study (Section
3.3); no District Survey Report (DSR)/auction (Section 5).

e Major Violation: Permission for mining on the banks of the Burhi Gandak River
during the monsoon season by the District Mining Development Officer via letter
no. 1030/dated August 19, 2025, which violates the complete ban on monsoon
mining under SSMMG-2016.

3.2. Environment (Protection) Act, 1986
e Unregulated pollution (Section 3); no control measures (Section 5). —

3.3. Water (Prevention and Control of Pollution) Act, 1974
e Operation without consent from the Bihar State Pollution Control Board (BSPCB)

(Section 25); increased turbidity.
3.4. Mines and Minerals (Development and Regulation) Act, 1957

e Mining without a lease (Section 4(1)); non-enforcement (Section 21, estimated
penalty of ¥50-60 crores). -

e Extensive Violation: Despite the excavation of 1,40,000 to 1,45,000 cubic meters
of soilfsand from the worksite, revenue was collected for only 25,000 cubic
meters, which violates the mandatory revenue collection under the Bihar Minor
Mineral Concession Rules, 2017, and causes a massive revenue loss to the state
(approx. ¥1.15-1.2 crores).
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3.5. Supreme Court’s Decision

e The decision of May 8, 2025, makes a valid District Survey Report (DSR) and
replenishment study mandatory.

o

IV. Impact Assessment

4.1. Ecological

e 15-20 meter annual bank erosion; loss of riparian habitat; 2-3 meter depth
reduction (Google Earth evidence), which increases downstream impacts like
sediment load and habitat disruption on the Ganges confluence in Khagaria.

e The increased excavation of 1,40,000-1,45,000 cubic meters and revenue
iregularity further incentivize illegal mining, which deepens ecological damage.

4.2. Flood and Safety Risks

e Bridge instability endangering 10,000+ residents; 30-40% increase in monsoon
intensity (2024 data), which can exacerbate floods up to Khagaria via the Ganges.

4.3. Socio-Economic \

e 40% crop failure; 40% reduction in fishermen's income; ¥20-25 crore state
revenue loss, including an additional loss of %1.15-1.2 crores from the
1,15,000-1,20,000 cubic meters of unaccounted soil/sand, which affects the
agricultural economy of Khagaria due to changes in river dynamics.

4.4. Climate

e Disruption of carbon sinks; methane emissions contrary to IPCC guidelines.
V. Prayers
The applicant humbly prays:

1. Issue an immediate interim order under Section 19 to halt mining, seize
machinery/vehicles (Section 15), and attach the sites. ——

2. Constitute a joint committee under Section 18 (NGT, MoEF&CC, BSPCB, DM
Muzaffarpur, expert) to submit an inspection report within 7 days and a full report
within 30 days (EIA, flood risk, DSR verification, revenue audit), including an
assessment of downstream impacts on the Ganges-Khagaria confluence and
verification of the 1,40,000-1,45,000 cubic meters of excavation.

(¥ Scanned with OKEN Scanner



3. Impose FIR/penalties under Section 15(1)/26 against M/s J.M. Enterp
BSBCCL officials, District Mining Officer, and the miners (X¥5-10 crore

environmental restoration fund, including full restitution of the ¥1.15-1.2 crore
revenue loss); verify/seize sand/soil.

4. Enforce SSMMG-2016 compliance (GPS tracking, e-challans, replenishment
studies, revenue audits); revoke expired CTE/CTO.

5. Provide litigation costs and interim community relief.

V1. Verification

|, Vikas Kumar Pathak, the applicant, solemnly verify that the contents of this application
are true to my knowledge, based on personal observation (including the worksite
inspection on September 20, 2025, at 07:24 AM IST) and documentary evidence. No
part is false; no material fact has been concealed.

Verified at: Muzaffarpur,
Bihar, on September 20, 2025, 07:24 AM IST.

Vikas Kumar Pathak

Applicant

The Deponent Identified By Atvosat2
ny & Baclered. Dufore e
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Date: August 13, 2025

From:
Vikash Kumar Pathak
S/o:LatePramodPathak Village: Athar
Vanshman, P.S.:Mushahari
District: Muzaffarpur,
BiharMobile: 9431802368
To:
The Chief Secretary
Government of Bihar Patna - 800015
Copy to:
1. Additional Chief Secretary. Depariment of Forest, Environment & Climate

Change,GovernmentofBihar

2. Additional Chief Secretary, Depariment of Mines & Geology, Government of
Bihar

3. District Magistrate, Muzaffarpur
4. Chairman,BiharStatePollutionControl Board
5. "District Mineral Development Officer, Muzaffarpur"
Subject: Request for urgent high-level action regarding large-scale illegal and non-

compliant sand mining and environmental damage along the Burhi Gandak River in
Muzaffarpur district.

Dear Sir/Madam,

I, Vikash Kumar Pathak, a concerned citizen residing in Athar Vanshman, Muzaffarpur,
wish to bring to your urgent attention a matter of grave environmental and administrative
non-compliance. .

Large-scale illegal and non-compliant sand mining is being conducted along the banks
of the Burhi Gandak River near the Chandwara Bridge in Muzaffarpur district. This
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mining activity is being carried out using heavy machinery such as Poclain and JCB.
The excavation is occurring at a distance of only 20 to 50 meters from the riverbank and
50 to 100 meters from the bridge, which is a severe violation of safety standards.

Key Issues:

1. 1llegal Mining: This mining appears to be conducted without any official ‘
government authorization, which is a direct violation of the Bihar Minor Mineral
Rules, 2017.

2. Violation of Safety Norms: Regulations sfrictly prohibit sand mining near river
bridges and other critical infrastructure to ensure their structural integrity. This
activity is in blatant disregard of these rules.

3. Use in Construction: The extracted sand is being directly used for the
construction of the Chandwara Bridge approach road by M/s J.M. Enterprises
Infra Private Ltd, under the supervision of the Bihar State Bridge Construction
Corporation Ltd., Muzaffarpur Division.

4. Legal Violations: This irresponsible mining constitutes a serious violation of not
only the Environment Protection Act, 1986, but also the Water (Prevention and
Control of Pollution) Act, 1974, and the Mines and Minerals {Development
and Regulation) Act, 1957.

5. Environmental Damage: This iliegal mining is causing significant damage to the
river's ecosystem, dramatically increasing the risk of floods and riverbank erosion.
This poses a direct threat fo the bridge's siructure and the surrounding areas.

1, therefore, request that you take the following immediate actions to address this
serious matter:

1. High-Level Investigation: Constitute a high-level investigative committee to
launch an immediate inquiry into this matter.

2. Penal Action; Take strict penal and legal action against M/s J.M. Enterprises
Infra Pvt. Ltd. as well as all responsible departmental officials involved in this
activity.

3 Source Verification: Conduct a thorough verification of the source, quantity, and
permits (if any) for the sand used in the construction work.

4. Strict Monitoring: Implement a strict monitoring and regulatory system to prevent
such incidents of mining in the future.
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5.EIA Report: Commission an Environmental Impact Assessment (EIA) report to
evaluate the environmental damage caused by this mining, and proceed with

further action in accordance with the directives of the National Green Tribunal
(NGT).

Your prompt and decisive action will not only ensure the protection of the environment

but also send a strong message of accountability and transparency in public
construction projects.

Attachments:

1. Photographs and location coordinates (Lat: 26.141406, Long: 85.408239) related
to the incident dated August 12, 2025.

Google Earth satellite image illustrating the extent of the illegal mining.
2.

Sincerely/
(Vikash Kumar Pathak)
Mobile: 9431802368
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Sub.Here’s a refined, high-level draft of your email subject and content so it reads

strong, professional, and compelling for government authorities:
1 message

Chief Secretary, Bihar <cs-bihar@nic.in> Fri, 19 Sept 2025 at 4:59 pm
To: vikashpathak939@gmail.com

Revised

This has been forwarded to ACS, Forest/Secy, Mines Deptt.,
Govt. of Bihar, Patna, Vide our reference no.4399 dt. 14.08.2025

From: "Chief Secretary, Bihar" <cs-bihar@nic.in>

To: vikashpathak939@gmail.com

Sent: Thursday, August 14, 2025 12:13:13 PM

Subject: Re: Sub.Here's a refined, high-level draft of your email subject and content so it reads strong,

professional, and compelling for government authorities:
[Quoted text hidden]

5—-;& pap— ‘I';FN“"’ ez e oft Rare_250813_075640.pdf
10.4 MB
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Application Under the Right to Information Act, 2005

Date: September 8, 2025
To,

The Public Information Officer (P10),
Office of the Bihar State Pollution Control Board,
Government of Bihar Patna - 800015

Subject: RTI Application for information regarding illegal sand mining
near the Burhi Gandak River at Chandwara Bridge, Muzaffarpur

Dear Sir/fMadam,

Under Section 6(1) of the Right to Information Act, 2005, | am
seeking the following information regarding illegal sand mining near the
Burhi Gandak River at Chandwara Bridge (coordinates: 26.141406,
85.408239). This application is based on an email sent on August 13, 2025
(sender: vikashpathak939@gmail.com), which mentioned the violation of
mining regulations (Bihar Minor Mineral Rules, 2017, Environment
Protection Act, 1986, Water Act, 1974, MMDR Aci, 1957) by heavy
machinery mining 20-50 meters from the river bank and 50-100 meters
from the bridge, as well as the use of sand by M/s J.M. Enterprises Infra
Private Limited for the construction of the Chandwara Bridge approach
road.

Information Requested (with certified copies): 1. What is the source of
the sand for the Chandwara Bridge approach road project? Was it
extracted from the Burhi Gandak River (coordinates: 26.141406,
85.408239)7? If yes, please provide details of the mining
lease/environmental clearance (EIA/CTE/CTO) (number, date, conditions).
If not, please state the reason.

1. Please provide details of the actions taken to date regarding the

8 Scanned with OKEN Seanm




complaint email of August 13, 2025, including the investigation,
penalties, confiscations, and the names and designations of
responsible officials.

2. Has any environmental damage assessment (riverbank erosion, flood
risk) been conducted at the said location due to mining? If yes, please
provide details of the EIA report and compliance with NGT guidelines.
If no, please state the reason and a timeline for a future assessment.

| declare that this application is in accordance with the RTI Act, 2005, and
no confidential information is being requested. | am ready to pay the
prescribed fees (Rs. 10/- application fee + Rs. 2/- per page copy fee).
Please provide the information within 30 days, failing which an appeal will
be filed with the Appellate Authority.

Applicant's Details:
Name: Vikash Kumar Pathak Address: Village Athar Vanshmana, P.S.
Mushahari, Dist. Muzaffarpur, Bihar Mobile Number: 9431802368 Email:

vikashpathak939@gmail.com
Date: September 8, 2025

Signature:

Whotty Kt Robtiat

[Vikash Kumar Pathak]
Attachments:
1. Original email of August 13, 2025.
2, Photogfaphs, GPS coordinates, and Google Earth satellite images.

3. Fee Details: Enclosed is the application fee of 10/~ via [IPO/ Postal
Order No. [ 70F 963040 ], payable to the Accounts Officer,
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faga— RTI Application for information regarding illegal sand mining near the Burhi Gandak
River at Chandwara Bridge, Muzaffarpur.
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1. What is the source of the sand for the Chandwara | 0% Wil S99 o= 13.08.2025, forel

Bridge approach road project? Was it extracted from | w99 wrfay HOeERQY ¥ waRd 'H B
the Burhi Gandak River (Coordinates: 26.141406, BRUT TP 2480 e 13.08.2025 BRI
85.408239)? If yes, please provide details of the | 35— —o o &,

mining lease/Environmental Clearance

(EIA/CTE/CTO) (number, date, conditions). If not, _3_5 e few gafms F
please state the reason. August 13, 2025, including the | ¥ T: 960 fia: 02.09.2025 & HTEA
investigation, penalties, confiscations, and the names 3 wftees i w & (ermwfy e ) |

and designations of responsible officials.

2. Has any environmental damage assessment (river bank Not available.
erosion, flood risk) been conducted at the said location
due to mining? If yes, please provide details of the EIA
report and compliance with NGT guidelines. If no,
please state the reason and a timeline for a future
assessment.
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